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Transfer application No. 495/87 

Shri M.L. Potnis and 9 others. 	 Petitioners 

V/s. 
M 

The Secretary, Ordnance Factory 
Board, 6 Esplanade ( East) 
Calcutta. 

The General Manager, Ammunition 
Factory, Kirkee, Pune. 

The General Manager, M.P. Factory 
Ambarnath. 

The General Manager, Ordnance Factory 
Ambarnath. 

The General Manager, Ofdnance Factcoy-
Varangaceb. 

The General Manager t  Ordnance Factory 
Bhusawal. 	 ... Respondents. 

CORAM: Hon'ble Shri Justice S.K. Dhaon, Vice Chairman 

Hon'ble Us. Usha Savara, Member (A) 

622earance: 	 I 

Shri V.B. Rairkar, counsel 
for the applicant. 

Shri V.M.Bendre for Mr. 
P-M-Pradhan, counsel 
for the respondents. 

ORAL JUDGEMENT 	 Dated:-4.,ii..92 

Per Shri S.K.DHACN, Vice Chairman 

I 
t) 	 This petition has been transferred to 

this Tribunal by the High Court of Bombay. 

The prayer is that the respondents may 

be directed to treat the petitioners as holding the 

post of Chargeman Grade II with effect from 1.1.73 and 

also give them the consequential benefits. 

It appears that earlier some senior 

DraUghtsrh6ft similarly situtated as the petitioners 

preferred a writ petion in the High Court of Madhya Pradesh 

at Jabalpur. It was registered as M.P . No. 312/81.. 
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By 
virtue of the. powers veste . d in me in 

'(L~)Of the QAI NotificEtion , 
0 - 13/1.4 / 9 1 

0 dtd. 18/2/1992. 	
constitute a Bench 

consis-inc" 
of the MORIble Mrs L,swaminathan, 

1"I(J) and L 

the Hon'bie Shri YI.R*I'olhatkar,y,(A) for 

deciding the Review 
no. 

2.The said Bench will take up the Ma tter 
for consideration on <6 

Notice be issued to parties, 
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By virtue of the powers vested in me in 

Para 	of the CAT Notification No. 13/14/91-JA dtd. 

16/2/1992, 1 constitute a Bench consisting of the. 
is, S ~ H'e, 5 

Hon'ble 	
and 

Shri N.K.verm, M(A),, for deciding the Review APPlication 

No. 

	

2. 	 The said Bench will take up the matter for 

consideration on4:01~ 

N otice be issued to parties. 
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(M. S. DE SHPANDE) 
V CE-aiAIRYIAN 


